ITA. No. 1 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

On joint request by learned counsel for parties, let this matter be

listed on 24-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



MAF. No. 1 of 2012

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Upon request for adjournment, let this matter be listed on 24-11-

2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



MC(WA). No. 88 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Learned counsel for the appellant states that he has instruction
to settle the matter out of Court incase the other party is agreeable

thereto. On his request the matter is adjourned for 2(two) weeks.

List on 26-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



Review Pet. No. 8 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Heard and reserved.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WA. No. 27 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Learned counsel for respondent, prays for and is granted 2(two)

weeks’ time to seek instruction. List on 25-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WA. No. 29 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Upon request for adjournment, let this matter be listed on 24-11-

2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WA. No. 42 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Ms. M. Deb, learned counsel, states that she has received
instruction to file vakalatnama for all the respondents except

respondent No.39. She will be filing the same during course of the day.

List on 25-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 38 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-11-2014

Upon request for adjournment, let this matter be listed on 19-11-

2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WA No. 34 of 2013
IN WP(C)No. 154 of 2012

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Dr. ODV Ladia, learned senior counsel appears for

appellant.

Mr A Khan, learned counsel, represents the

respondent.

Learned senior counsel for appellant prays for and is
granted two weeks’ time to argue the matter

List thereafter on 26.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 37 of 2013
IN WP(C)No. 213 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Learned counsel Ms QB Lamare states that counsel
on record for respondents Shri S Dey is in personal
difficulty today.

List the matter on 19.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 43 of 2013
IN WP(C) No. 174 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Learned counsel for appellant prays for and is
granted further one week’s time to argue the matter.

List thereafter on 19.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 49 of 2013
IN WP(C) No. 175 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Learned counsel for appellant prays for and is
granted further one week’s time to argue the matter.

List thereafter on 19.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 57 of 2014
IN WP(C) No. 214 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Mr R Deb Nath, learned CGC for appellants-Union of
India prays for and is granted a week’s time to argue the
matter.

List thereafter on 18.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 68 of 2012
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Ms SG Momin, learned counsel appears for
petitioner.

Mr S Dey, learned counsel, represents respondents-
GHADC and Mr PN Nongbri, learned counsel, represents
respondents-JHADC.

Learned counsel for petitioner prays for and is
granted a week’s time to serve the copy of the petition on
learned counsel for the said respondents. They may file
their reply within two weeks.

List thereafter on 26.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 145 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

11.11.2014

Mr SC Shyam, learned senior counsel, appears for
petitioners. None is present for respondent.

In the interest of justice, the matter is adjourned for
one week.

List the matter on 18.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



